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FIFTH REPORT

I, beg to lay the Fifth Report of the Committee on Private Members'
Bills and Resolutions, having been authorised by the Committee to
present the Report on their behalf.

2. The Committee met on the 1st August, 1977 for—

I. Classification and allocation of time for discussion of Bills
(vide Appendix) under clauses (b) and (c) of Rule 294(1)
of the Rules of Procedure.

I1. Allocation of time under rule 294 (1) (e) of the Rules of Proce-
dure to the resolutions at item Nos. 2 and 3 set down in the
List of Business for Friday, the 5th August, 1977,

Classification and allocation of time to Bills

3 The Members concerned had been invited to present before the
Committee their views on their Bills. Sarvashri P. K. Deo, Ram
Jethmalani, Samar Guha and R. D. Gattani attended.

4. After considering all aspects of the Bills, the Committee recommend
that (i) the Constitution (Amendment) Bill, 1877 (Amendment of
article 124) by Shii P. K. Deo, (ii) the Advocates (Amendment) Bill,
1977 (Amendment of sections 3, 4, etc.) by Shri Ram Jethmalani and
(iii) the National Holiday on Netaji Subhas Chandra Bose’s Birthday
Bill, 1977 be placed in category ‘A’ and all the remaining Bills be placed
in category ‘B’. The Committee recommend allocation of time for each
of the Bills as shown in column 5 of the Appendix.

Allotment of time to Resolutions

5. The Members concerned had been invited to present their views
on their resolutions before the Committee. Sarvashri Vayalar Ravi and

Gauri Shankar Rai attended.
8. The Committee recommend the allocation of time as follows: —

(1) Resolution regarding changes in Constitution. 2 hours
(2) Resolution regarding revival of former news
agencies. 2 hours
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7. The Committee recommend that—

(i) the classification and allocation of time to Bills by the Com-
mittee as shown in the Appendix be agreed to by the House;
and

(ii) the allocation of time to resolutions, as shown in paragraph 6
above, be agreed to by the House.

GODEY MURAHARI,
New Drunr; Chairman,
A 1,1877. Committee on Private hlemben’
ravana 10, 1899 (Saka). Bills and Resolutions.




‘S. No. imd‘thenillnd Bill No. Category Time :
Member-in-charge allotted  allotted by
T
1 2 3 4 L
1 The Constitution (A tgz
Am:ofm;cksu)byShnC. 33“!07;7/ B .
2 The Constitution (Amendment) Bill, IT
(Amendment of Article 16) by Shri C. K. , .
Chandrappan . . . . . a7 of 1917 S B zhpun
3 The Coastitution (Amendment) Bill, 1977
(mqmwbysmc.x. .
Chandrsppen 370l 1977 B 3 hours
4 The Constintion (Amendment) Bill, ?77
(Mc]mlahudbz)by hri
C. K. Chandrsppan ao g / B 2 hours
s (Mmo/a(ﬁamcu%”]/
article 320, tc.) by Shri Madhu Limaye. 330f1977 < B 2 houns
-6 The Constitution (Amendment) ,svn
Mdamks;‘y.os.m)by
gvhﬂml.ime a9 of 1977 B 2 hours
? “““Wq@‘wuumm’a
30 of 1977 / B 2 houns
8 (W(Ams’dum)agl,:m
u.nc.)hy;{ﬂ Madhu Limaye 46“:971( B 2 bours
The Constitution (Amendment) Bill, r
-7 9 W@qu)wsm&’g 8 of 1977 T,
. J . . . . . ; hours
10 The Constitution (Amendment) Bill, 1
Wej'@'r’.‘)b’.sm.P.z{ ud,m B 2 houss
Advocates (Amendment) Bill, 1
N ‘%-ﬁ-ndma.«m.)bym o .
Jethmaleni - . . . . 68 of 1977 :A) 2 hours
-xl?anionot'uan
13 TheSd-'; ’.&“M) Bill.
kezly 87 of 1977 B ' 3 bours
13 The Constitution (Amendment) Bill, 1977
‘nsertion articls 1404) by Shei Om
gﬂ-h‘!o‘yf: . . P’ . . 8o of 1977 B 2 hours
14 The Constitution (. ﬂl!.xg;
(PrMTﬂ;! ”S)L 79 of 1977 B 32 hours
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1$ ’I‘In (Amendment) B, 1
arddc zzz) Shi (’)2 ;
,.3 . 78 of 1977 B 2 bours
36 The Com m 977
g:nbum by Shn
17.; 81 of 1977 B 2 hours
~17 The Ndolnl uouay cnm irmi! byShd
. Chend 977
o Gung ey Bl 19 . s6of 1977 ‘A 1 2 bows
18 Tﬁm‘:nxmmmdhru nmt“lm \J
(Amendmeont mﬁn!udnd:)dmcz]m
tion 84) by R. D, Gattani 83¢f 1977 L 2 hours
19 The of the People (Amend-
ment unianlmasmM)
WSL'I dn"ﬂ&m'r . 8s of 1977 B 2 hours
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